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import of beatings are a s ssed to duty 
provi iODalJy. tbus s'aJeguardiJlg the in .. 
terests of rev m,le. 

Havi,ng rega d to various aspects of the 
maUer, , includi g undetva)uatioo, tbe rat 
of basic Customs duty on bearings had 
been increased by 50.0/0 ,. as part of tbe 
budge t for 1985-86. F~rther. certain 'ca te-
gori s of baring have also recently been 
subjected to a ,specific rate of duty in addi. .. 

' doo .to the existing ad valorem r te in 
order ' to d · al with attempts ' at uod r 
invoicing. 

S eel Plant at Go 

1036. SHRI V.S. KRlSH A IYER: 
Will the Mini t r of ST BL AND MINES 
be pJea d to tate: 

(a) whether it is a fael that ao Indian 
born industrialist ba ' d in London has 
come forward to set up a steel plant at 
Ooa using Ja t ~st technology; 

(b) if o. the action taken to set up 
the above steel plant at Goa; and 

(c) since Goa is having iroo ore whi~h 

is at pr ent b in exported. wheth r the 
steel plam would be se t up immedia t Iy to 
sav fot' igq xchango by uSing tbe avail-
bJe i on ore at Goa 1, 

THE MINISTER OF STEEL AND 
MINES , (SHR K ,C. PANT): (8) Yes, 
Sir. . 

(b) and (c). Tbe prQPosal is under 
xamination t 

Take over of Vis, ,, 'ri b Iron and 5t el 
Limited. Bbadra'fatbJ by SAIL 

1037. SHRI v.s. 'K ISHNA IYER ! 
Will the Minister of ST!3EL AND MINE 
be, .,I~ased to sta,te : ' 

(a) wbeth~r Government or Karn (aka 
has requested, the. Steel Authority of India 
to t ke ov r Visveswaritl I~on and .stee) 
Limited~ 8)ladrava hi; and 

(b) if 0, th ~ction taken on the abov 
ploposal ? ' 

TH MINISTER OF STEEL AND 
MINE,S (SHRt K .. C. PANT): (a) Y s, 
Sir. 

(b) The matter has been examined. It 
is not proposed to take over this pJant. 

Raid Made by T x Authorities in 
Karnataka 'Sioce June 1985 

1038. SHRi V.S. KRIS NA IyljR.: 
Will the M inis ter of FINANCE be pleased 
to state: 

(a) the number of raids conducted by 
the Central 'Income-tax authorities 10 
Karnataka since June, 1985; 

(b) the amoun t unea rthcd and uo. 
accounted good seiz d; and 

(c) whether action ha been taken as 
per la w to prosecute those tax 0 e'nders ? 

, THE MINISTER OF STATE IN THB 
MINISTRY , OF FINA CE (SH 
JANARDHANA 'POOJARY) : (a) to (C). 
Dudog the period 1 .. 6·85 to 31 .. 10-85, 
Iocome-ta~ . D epartment conduct d 6$ 
searches in Karnat ka nd eized, prima-
facie, tlnexplained asset worth s. 93.36 
laths approximately. Nee s' sty a.ctioo 0 
launch prosecutions under Dir ct Tax s 
Acts in appropriate C8se _ has been 

. initiated. 
... 

. Clearing of Hill Fore t i Od s by 
Bbarat Aluminium Co 

1039. SHRI SRIBALLAV PANl 
WiJJ the Mini ter of STB ;L A D 
b pleased to stat : 

(a) tbe total ar a of 'hill f rest 
bl' tbe Bhara t .Alurnhlium Compao 
Oandharoardan Hills j Ori a; n 

~ M nULA 
Bba at Aluminium 
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